
CENTRfl. AOI,IINISTRATIT'E TRIAX{AL
PRINCIPEI. BENCH

}GH OELHI

o-A- NO.2O95,/2OO5

This thc 25th day of Harch, 2OO4

HO}|'BLE Slnr V. K- th.roTm, YrcE-cHArmmil (A)

t{o{'Bl-E $nI KUt-orP srsHr tcttBER (J)

l

Dr- R- l'lohan Rao,
Director, Ahimal FUsbandry Depertment,
Govt. of Andhra Pradcsh,
Presently at Andhra Bhawan,
New Dtrlhi-].lOOo1. AppI icant
( By Shri Anis Strhrarardy., Advocats ).-

-vorsus-

1. Union of India through
Secretary, l'linistry of Agriculturc,
Krishi Bhawan,
Ncu Delhi-l].OOOI.-

2- Department of Animal Husbandry & Dairying
through lts Sccretary,
l,linistry of Agriculture,
Krishi Bhawan, Ner Dclhi-11oOO1-

Union Public Scrvice Commisaion
through its Chairman,
Dholpur House, $hahjahan Road,
Ner Delhi-llOOOl-

Dr. S-K-Bandopadhyaya,
Head Division of Virology,
Indian Vetorinary Rescarch Institute,
llukteshrar Campus,
Muktcsh*ar 263158
Nainital (Uttaranchal) - Regpondsnts

( By $hri tladhav Panikar, Advocatr for Respondents 1 & 2,
Mrs. B-Rana, Mvocate for Respondent No.S )

OROER (ORAL)

l{on'blc Shrl V.K-}teJotrl, V.C-(A) z

Applicant has challonged Annexure A-1 dated

26-6.2Oo5 whereby the respondents did not find the

appllcant eligible for deputation to the poot of Animal

Husbandry Commissioner- Drawing our attention to

Annexure A-2 advertisement appeared in Employment NewE
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(51st August * 6th September, 2OO2) for recruitment to

the said post on deputatlon basis, the learned counssl of

applicant pointcdd out that apart from posgessing thc

prescribed cducational qualifications, applicant should

have been held eligible for the poct heving held

analogous post on a regular basls for slx ycara in the

pay scale of Rs-45oo-57oo/73oo (pre-reviscd) or

equivalent in terms of the advertlsement- The learned

counsel referring to applicant's bio data (Annexure A-3)

stated that he has been availing of the pay scrle of

Rs.14225-525-1915O w-e.f - L-7 .1994 in the State

Government of Andhra Pradcsh. He furthcr referred to hls

rejoinder stating that he has been functioning as

Director of Anima1 Husbandry, Governnent of Andhra

Pradesh w.e.f- 1-11-1999 and is presently drawing a pay

of Rs.L915O+525+525 (stagnation lncrement) + 90 FPI- As

$uch, he has been ellgible for coneldcratlon for

deputation on the said Post.

2. on the other hand, respondents havc stated that

as per advertisement, the applicant gras requircd to have

been working for six years prior to 14.Lo-Zooz in the

scale of Rs-L43OO-LA3OO/224OO. The applicant has been

working with Andhra Pradesh Government on e loner scale

than this scale, i.e-, Rs-14425-L915O only, 8s is clebr

from his bio data and reJolnder- shorn of the stagnation

increments and FPI, applicant has reached the maximum

stage of Rs-1915Or/- in the Andhra Pradesh Oovernment-

Applicant's scale in the Andhra Pradnsh CIovernment is

certainly lower than the scale of R!s-143OO-224OO. and aE

Euch he is not eligible for consideration for deputation

in terms of the eligibility conditiohs- 0,.
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5- Appllcant's own documents establlsh that he has

been working w.e-f - .L-11.1995 ln the Ecale of
Rs.L4425-1915O. This scale is ccrtalnly loser than the

requlsite scale of Rs.143OO*224oo in which he uras

required to have been functioning for six years prior to
14-10.2OO2. Certainly, the applicant does not neet the
prescribed condition of having rorkcd in the scale of

Rs-143OO-224OO for six years prior to 14-I"O -ZOOZ.

Accordingly, he is not cligible for deputation on thrc

advertised post.

4. Having regard to the rcaleons stated abovc, this
OA must fail being dcvoid of merit. Diemlesed

accordingly- No costs-

( ruldip ingh ) ( V- K- I'lajotra )
Vico-Chalrman (A)

w,9,q
l.lember (J)
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